
         1-6

       7-27

      28-64

         65

(COLLY)

67



       66-68

           69

68



1 69



270



3 71



472



5 73



674



37 ANNEXURE R5-A
75



4876



59 77



61078



711 79



81280



913 81



101482



1115 83



121684



1317 85



141886



1519 87



162088



1721 89



182290



1923 91



202492



2125 93



222694



2327 95



1. P.S. (थाना): हापुर देहात
FIR No. (Ĥ. Ǘ.ǐ�.  ं.): 0170 Date and Time of FIR  (Ĥ. Ǘ.ǐ�. �ȧ Ǒ�नां� 

औ�  मय): 10/06/2018 07:11 घंटे

District (जिला): हापु° Year (��[): 2018

2. S.No. 

(Đ. ं.)
Acts (अधिननयम) Sections (िा�ा(एँ))

1 भा दं सं 1860 472

2 भा दं सं 1860 471

3 भा दं सं 1860 470

4 भा दं सं 1860 468

5 भा दं सं 1860 467

6 भा दं सं 1860 420

7 भा दं सं 1860 419

8 भा दं सं 1860 409

FIRST INFORMATION REPORT
     (Under Section 154 Cr.P.C.)

 Ĥथम  Ǘ�ना ǐ��Ȫ�[
 (िा�ा 154 �ं� ĤͩĐया  Ǒ¡�ंा �ȯ  �¡�)

3. (a) Occurrence of offence (अ��ाि �ȧ घ�ना):

(b) Information received at P.S. (थाना 
ि¡ां  Ǘ�ना ĤाÜ� ¡Ǖई):

Date (Ǒ�नां�): 
10/06/2018

Time ( मय): 
07:11 बजे

(c) General Diary Reference 

(�Ȫिनाम�ा  ं�भ[): 
Entry No. (Ĥͪ�जç� 
 ं.):  010

Day (Ǒ�न): Date from (Ǒ�नां�  ȯ): Date To (Ǒ�नां� 
��): 

Time Period ( मय 
अ�धि): 

Time From ( मय  ȯ): Time To ( मय 
��): 

1

1
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Date and Time 

(Ǒ�नां� औ� 
 मय): 
10/06/2018 
07:11 बजे

4. Type of Information ( Ǘ�ना �ा Ĥ�ा�): लिखित
5. Place of Occurrence (घ�नाèथल): 

Beat No. (बी� 
 ं.): 

(c) In case, outside the limit of this Police Station, then  Name of P.S. (यǑ� 
थाना  ीमा �ȯ  बा¡� ¡ै �Ȫ थाना �ा नाम): 
  

1. (a) Direction and distance from P.S. (थाना  ȯ �Ǘ�ी औ� 
Ǒ�शा): `ƣर, 09 ͩ�. मȢ.
(b) Address (��ा): Ēाह� से�ा �ेÛġ , पुलिस िा_� �े साम�े मेरठ रȪड , 
हापुड,

District (State) (जिला (�ाÏय)):  
6. Complainant / Informant (ͧश�ाय���ा[ /  Ǘ�ना��ा[):

(a) Name (नाम): रȪहहत �ुमार    
(b) Father's Name (ͪ��ा�ा नाम): राजेÛġ Ĥसाद 
(c) Date/Year of Birth (िÛम न�धथ / 

��[): 1978 
(d)  Nationality (�ाçĚीय�ा): भारत

(e) UID No. (यǗआई�ी  ं.): 
(f) Passport No. (�ा �Ȫ�[  ं.): 

Place of Issue (िा�ी ��नȯ �ा èथान): Date of Issue (िा�ी ��नȯ �ȧ Ǒ�नां�):
(g) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving 

License, PAN) (�¡�ान ͪ���� (�ाशन �ा�[ ,म��ा�ा �ा�[ ,�ा �Ȫ�[, यǗआई�ी 
 ं., Ĝाइͪ��ं लाइ Ʌ , �नै �ा�[))

2
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S. No. 

(Đ. ं.)
Propertty Category 

( à�ͪƣ 
Įȯ�ी)

Property Type 

( à�ͪƣ �ȯ  
Ĥ�ा�)

Description 

(ͪ����)
Value(In 

Rs/-) (मǗãय 
(ǽ मɅ))

Particulars of properties of interest ( ंबजÛि�  à�ͪƣ �ा ͪ����):9.

8. Reasons for delay in reporting by the complainant / informant (ͧश�ाय���ा[ / 
 Ǘ�ना��ा[ ɮ�ा�ा ǐ��Ȫ�[ �ȯ�ी  ȯ �ि[ ��ानȯ �ȯ  �ा��):

(h) Occupation (åय� ाय): 
(i) Address (��ा):

(j) Phone number (�Ǘ�भा�  ं.): Mobile (मȪबाइल  ं.): 0

S.No. 

(Đ. ं.)
Address Type (��ा 
�ा Ĥ�ा�)

Address (��ा)

1 �त[मा� पता ]ȱÈसȢज� सͪ�[सेस ^ंǔÖडया, ǒबǔãड�ं �ं0- 94 
^ÛɬèĚȣयि, fǐरया सȰÈस-32 �ुड�ा�ं , 
हǐरयाणा, भारत

2 èथायȢ पता पाट� , पाट� , `ƣर Ĥदे�, भारत

7. Details of known / suspected / unknown accused with full particulars (£ा� / 
 ंǑ�Êि / अ£ा� अͧभयǕÈ� �ा �Ǘ�ȯ ͪ����  Ǒ¡� ��[न):
 

S. No. 

(Đ. ं.) 
Name (नाम) Alias 

(उ�नाम)
Relative's 

Name (ǐ�æ�ȯ�ा� 
�ा नाम)

Present Address(��[मान 
��ा)

1 हरेÛġ    ͪपता �ा �ाम : 
मा� लसहं

1. Ēाम �Ȫͪ�Ûदपुर 
स�रपुर,म�ा�ा,मेरठ,`ƣर 
Ĥदे�,भारत

Accused More Than (अ£ा� आ�Ȫ�ी ए�  ȯ अधि� ¡ɉ �Ȫ  ंÉया): 0

S. No. 

(Đ. ं.)
ID Type (�¡�ान �ğ �ा 
Ĥ�ा�)

ID Number (�¡�ान  ंÉया)

3
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12. First Information contents (Ĥथम  Ǘ�ना �Øय):
��ि Ĥाथ[�ा पğ हहÛदȣ �ादȣ  Ûयायािय ĮȢमा� सȢ0जे0fम0 महȪदय हापुड @ 
Ĥाथ[�ा ğ सं0- 137 स� 2017 रȪहत �ुमार �मा[ पुğ राजेÛġ Ĥसाद ]यु �रȣब 35 
��[ Ǔ��ासȢ  पाट�, पȪèट- पाट�, ǔजिा `Û�ा�, `0Ĥ0 \ͬ��Ǚत ĤǓतǓ�ͬ� 
]ȱÈसȢज� सͪ�[सेस ^ǔÖडया Ĥ0लि0 ǒबͫड�ं �ं0- 94, ^Ûडèटȣयि fǐरया सȰÈटर  32 
�ुड�ा�ं हǐरयाणा @ -----------Ĥाथȸ ब�ाम हरेÛġ पुğ मा� लसह �ासȢ �Ȫͪ�Ûदपुर, 
स�रपुर , तहसȢि म�ा�ा , ǔजिा मेरठ @--------- ͪ�प¢Ȣ 
\0ं�ारा-409,419,420,467,468 470,471,472 ]_0पȢ0सȢ था�ा  हापुड देहात @ 
ĮȢमा� जȢ, Ĥाथ[�ा पğ \0ं�ारा- 156
) सȢ0]र0पȢ0सȢ0 Ǔ�à� Ĥ�ार हȰ  Ǔ��ेद� हȰ 
ͩ� Ĥाथȸ मȰसस[ ]ÈसȢज� सͪ�[सेस ^ǔÖडया Ĥा0लि0 मɅ \ͬ��Ǚत मȰ�ेजर �े पद पर 
�ाय[रत हȰ @ `Èत �àप�Ȣ रǔजèटड[ �àप�Ȣ हȰ ǔजस�ा �ाय[ Ēाह� से�ा �ेÛġ �े 
माÚयम से पǔÞि� से पȰसा िे�र सàबǔÛ�त बɇ�Ȫ मɅ Ěांसफर ͩ�या जाता हȰ @ `Èत 
�àप�Ȣ SBI , ICICI � रत�ा�र बɇ� लिलमटेड से जुडȢ हȰ @ Ĥाथȸ �ȧ �àप�Ȣ �ȧ 
मुÉय �ािȢ जȢ-4 �ाȱलमǓ�टȣ सȰÛटर सȢ- Þिा� �रȰ�ा ͪ�हार �_ हदãिȣ � �ाȱपरेहट� 
�ािा ǒबǔãड�ं �ं0- 94 , ^ÛटȣटयǗ��ि fǐरया सȰÈटर -32 �ुड�ां� मɅ ǔèथत हȰ @ 
Ĥाथȸ �ȧ �àप�Ȣ मɅ fस0बȢ0]_0 �ािा �ां�Ȣ �ंज बɇ� �ा Ēाह� से�ा �ेÛġ हापुड 
मɅ िȪि�े �े सàबÛ� मɅ ͪ�प¢Ȣ हरेÛġ पुğ मा� लसहं Ǔ��ासȢ  �Ȫͪ�Ûदपुर , स�र 
पुर , तहसȢि म�ा�ा , ǔजिा मेरठ से ��[ 2014 मɅ �ाÛĚेÈट ͩ�या ǔजस�े तहत 
ͪ�प¢Ȣ �े \प�े समèत �ा�जात � Ēाह� से�ा �ेÛġ िȪि�े �े लिये म�ा� �ा 
ͩ�राया�ाम भȢ �àप�Ȣ �Ȫ हदया @ Ĥाथȸ �ȧ �àप�Ȣ ɮ�ारा Ĥाͬ��Ǚत åयǔÈत �े 
समèत �ा�जात �Ȫ स×याͪपत �र Ēाह� से�ा �ेÛġ ͪ��ास पुलिस िा_� �े साम�े 
मेरठ रȪड हापुड मɅ िुि�ाया ǔजस�ा संचाि� ͪ�प¢Ȣ �Ȫ ब�ाया तथा ǔजस�ा 
fस0fस0पȢ0 �ं0- 10376263 जारȣ ͩ�या �या जसमɅ ͪ�प¢Ȣ �े Ēाह�Ȫ से ]�ं� 
15,00,000/- ǽपये 
पÛġह िाि ǽपये) िे�र èटेट बɇ� �ȧ फजȸ रसȢद Ēाह�Ȫ �Ȫ दे 

10. Total value of property (In Rs/-) ( à�ͪƣ �ा �Ǖल मǗãय(ǽ मɅ)): 
11. Inquest Report / U.D. case No., if any (मǙ×यǕ  मी¢ा ǐ��Ȫ�[ / यǗL�ीLĤ���  ं., यǑ� 

�Ȫई ¡Ȫ): 
S. No. 

(Đ. ं.)
UIDB Number (यǗL�ीLĤ���  ं.)
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दȣ kर Ēाह�Ȫ �ा पȰसा बɇ� �ािा मɅ जमा �हȣ ͩ�या @ समèत ��रा�Ȣ िे�र 
ͪ�प¢Ȣ �हां से फरार हȪ �या @ ͪ�प¢Ȣ �े `Èत �Ȫिा�डȢ �ȧ जा��ारȣ �àप�Ȣ �Ȫ 
Ēाह�Ȫ ɮ�ारा दȣ �यȢ ल��ायत पğ �े माÚयम से हु_ ǔजसमɅ `ÛहȪ�े ͪ�प¢Ȣ ɮ�ारा 
जारȣ �ȧ �यȢ बɇ� �ȧ पचȸ रसȢद भȢ दाखिि �ȧ हɇ �ह \प�े ɮ�ारा जमा �ȧ �यȢ 
��रा�Ȣ भȢ दल�[त �ȧ हȰ @ ͪ�प¢Ȣ �Ȫ �àप�Ȣ ɮ�ारा �ाफȧ तिा�ा �या ͩ�Ûतु 
ͪ�प¢Ȣ �ा �Ȫ_ \ता पता �हȣं चिा ^स Ĥ�ार ͪ�प¢Ȣ �े छि �पड � �Ȫिा�डȢ से 
बɇ� �े ǽपयȪ �ा �ब� ͩ�या हȰ @ Ĥाथȸ �े हद�ां� 18/12/17 �Ȫ था�ाÚय¢ 
�Ȫत�ािȣ � f0सपȢ0 महȪदय �े सम¢ रǔजèटड[ डा� ɮ�ारा Ĥाथȸ �ȧ �Ȫ_ ǐरपȪट[ 
�ȧ �यȢ � हȣ पुलिस \�Ȣ¢� महȪदय ɮ�ारा ͪ�प¢Ȣ �े ͪ�ǽɮ� मुÈदमा पंजȢ�Ǚत 
�रा�े �े ]दे� था�ाÚय¢ �Ȫ हदये �ये @ ͪ�प¢Ȣ ɮ�ारा ͩ�या �या \परा� �àभȢर 
Ĥ�ǙतȢ �ा \परा� हȰ @ \तȬ ĮȢमा� जȢ से Ĥाथ[�ा हȰ ͩ� Ĥाथȸ �ा Ĥाथ[�ा पğ 
è�Ȣ�ार �रत ेहुf था�ाÚय¢ हापुड �Ȫत�ािȣ �Ȫ ]दे�त ͩ�या जाये ͩ� Ĥाथȸ �ȧ 
ǐरपȪट[ ͪ�प¢Ȣ �े ͪ�ǽɮ� `परȪÈत �ाराj मɅ मुÈदमा पंजȢ�Ǚत �र�े �े ]दे� पाǐरत 
�र�े �ȧ �Ǚपा �रɅ @ ]प�ȧ \Ǔत �Ǚपा हȪ�Ȣ @ हद�ां�  20/12/17 Ĥाथȸ ɮ�ारा 
\ͬ��Èता सȢि मुहर \पर मुÉय ÛयाǓय� मǔजèĚȰट Ûयायािय हापुड � हèता¢र 
\ĒेंजȢ \पहठत सȢि मुहर Oxigen SERVICES (india) Pvt. Ltd Gurgaon �Ȫट- मɇ 
सȢसȢ 90 ͪ��े� Ĥमाखणत �रता हǗं ͩ� �ादȣ �े Ĥाथ[�ा पğ �ȧ ��ि मेरे ɮ�ारा 
�àपयǗटर पर �Þद ब �Þद टंͩ�त �ȧ �_ हȰ @  

Action taken: Since the above information reveals commission of offence(s) 
u/s as mentioned at Item No. 2.

 (�ȧ �यी �ाय[�ा¡ी : �Ǘंͩ� उ��ȪÈ� िान�ा�ी  ȯ ��ा �ल�ा ¡ै ͩ� अ��ाि ��नȯ 
�ा ��ी�ा म�  ं. 2 मɅ उãलȯ� िा�ा �ȯ  �¡� ¡ै.):
(1) Registered the case and took up the investigation (Ĥ��� �ि[ ͩ�या �या 

औ� िां� �ȯ  ͧलए ͧलया �या):  /  or ( या)       
(2)

(3)

Directed (Name of I.O.) (िां� अधि�ा�ी �ा 
नाम): RAJEEV SINGH

Rank (��): `पǓ�रȣ¢�/ 
\�र Ǔ�रȣ¢�

No. ( ं.): 0912530028        to take up the Investigation (�Ȫ िां� 
अ�नȯ �ा  मɅ लȯनȯ �ȯ  ͧलए नन�ȶश Ǒ�या �या) or (या)

13.

5
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Refused investigation due to (िां� �ȯ  ͧलए):           or (�ȯ  �ा�� 
इं�ा� ͩ�या या)

(4) Transferred to P.S. (थाना): District (जिला): 
on point of jurisdiction (�Ȫ ¢ȯğाधि�ा� �ȯ  �ा�� ¡è�ां�ǐ��).
F.I.R. read over to the complainant / informant, admitted to be correctly 
recorded and a copy given to the complainant /informant, free of cost. 

(ͧश�ाय���ा[ /  Ǘ�ना��ा[ �Ȫ Ĥाथͧम�ȧ �± ��  Ǖनाई �यी,  ¡ी �ि[ ¡Ǖई 
माना औ� ए� �Ȩ�ी ननशǕã� ͧश�ाय���ा[ �Ȫ �ी �यी)

R.O.A.C. (आ�.ओ.ए. ी.)

14. Signature / Thumb impression
of the complainant / informant 

(ͧश�ाय���ा[ /  Ǘ�ना��ा[ �ȯ  
¡è�ा¢� /अ�ंǗ�ȯ  �ा ननशान)

Signature of Officer in charge, 

Police Station (थाना Ĥभा�ी �ȯ  
¡è�ा¢�)
Name (नाम): PS HAPUR 
DEHAT

Rank (��): I (Inspector)

No. ( ं.): 9454403414

Date and time of dispatch to the court (अ�ाल� मɅ Ĥȯ�� �ȧ Ǒ�नां� औ� 
 मय):

15.

Attachment to item 7 of First Information Report (Ĥथम  Ǘ�ना 
ǐ��Ȫ�[ �ȯ  म� 7  ंलÊन�):
Physical features, deformities and other details of the 
suspect/accused: ( If known / seen )

( ंǑ�Êि / अͧभयǕÈ� �ȧ शा�ीǐ�� ͪ�शȯ��ाएँ, ͪ��Ǚन�याँ औ� 
अÛय ͪ����: (यǑ� £ा� / �ȯ�ा �या))  

6
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S. 
No. 

(Đ. ं.
)

Sex 

(ͧल�ं)
Date / 
Year Of 
Birth 

(िÛम 
न�धथ / 
��[)

Build 

(बना��)
Heig
ht 
(cms) 

(�� 
( ȯ.मी
.))

Complexion 

(�ं�)
Identification Mark(s) 

(�¡�ान ध�Û¡)

1 2 3 4 5 6 7
1 पुǽ� -     

               

�ȯ��: �हȣं  
Deformities / 
Peculiarities 

(ͪ��Ǚन�याँ / 
ͪ�ͧशç��ाएँ)

Teeth 

(�ाँ�)
Hair (बाल) Eye (आ�ँɅ) Habit(s)

(आ��Ʌ)
Dress Habit 

(s) (�¡ना�ा)

8 9 10 11 12 13
                

Language/
Dialect 

(भा�ा/बȪली)

  Place  of (�ा èथान) Others (अÛय)

Burn 
Mark 

(िलȯ ¡Ǖए 
�ा 
ननशान)

Leucoder
ma 

(लǕ�Ȫ�ȯमा[(
 फ़ȯ � 
िÞबȯ))

Mole 

(मè ा)
Scar 

(घा�)
Tattoo (�Ǘ�ȯ 
¡Ǖए �ा)

14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more 
particulars about the suspect/accused.

(य¡ ¢ȯğ �भी �ि[ ͩ�ए िाएं�ȯ यǑ� ͧश�ाय���ा[ /  Ǘ�ना��ा[  ंǑ�Êि / अͧभयǕÈ� �ȯ  
बा�ȯ मɅ �Ȫई ए� या उ  ȯ अधि� िान�ा�ी �ȯ�ा ¡ै)

7
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TRUE TRANSLATE COPY

FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)

1. District: Hapur P.S. (Police Station): Hapur Dehat Year : 2018

FIR No. (P.R. No.): 0170 Date and Time of FIR : 10/06/2018 07:11 hours

S. No. Acts Sections

1 IPC No 1860 472

2 IPC No 1860 471

3 IPC No 1860 470

4 IPC No 1860 468

5 IPC No 1860 467

6 IPC No 1860 420

7 IPC No 1860 419

8 IPC No 1860 409
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TRUE TRANSLATE COPY

3. (a) Occurrence of offense:

1 Day: Date from: Date To:

Time Period: Time From: Time To:

(b) Information received at P.S. Date(s): 10/06/2018 Time: 07:11 PM

(c) General Diary Reference: Entry No. (Entry No.): Date and Time

010 10/06/2018 at 07:11

4. Type of Information: Written

5. Place of Occurrence:

1. (a) Direction and distance from P.S : North, 09 km. Beat no:

(b) Address: Customer Service Center, Opposite Police Line, Meerut Road,

Hapur,

(c) In case, outside the limit of this Police Station, then Name of P.S.

District (State):

6. Complainant / Informant:

36104



TRUE TRANSLATE COPY

(a) Name : Rohit Kumar

(b) Father's Name : Rajendra Prasad

(c) Date/Year of Birth: 1978 (d) Nationality : Indian

(e) UID No. (UID No.):

(f) Passport No. (Passport No.):

Date of Issue: Place of Issue:

(g) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving

License, PAN)

S. No. ID Type ID Number

(h) Occupation:

(i) Address :

S. No. Address Type Address

1. current address Oxygen Services India, Building No.

0- 94 Industrial, Area Six-32 Gurgaon,

Haryana, India

2. permanent address Patan, Patan, Uttar Pradesh, India
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(j) Phone number: Mobile: 0

7. Details of known / suspected / unknown accused with full particulars:

Accused More Than: 0

S.No. Name Alias Relative's Name Present Address

1. Harendra Father's Name: Man Singh 1. Village Govindpur

Sakarpur, Mawana, Meerut,

Uttar Pradesh, India

8. Reasons for delay in reporting by the complainant / informant:

9. Particulars of properties of interest:

S. No. Property Category Property Type Description Value(In Rs/-

10. Total value of property (In Rs/-):

11. Inquiry Report / U.D. case No., if any:

S. No. UIDB Number
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12. First Information contents:

12. First Information contents:

Copy of the petition to the hon’ble court of the Chief Judicial Magistrate, Hapur.

Petition number - 137 of 2017, filed by Rohit Kumar Sharma, son of Rajendra

Prasad, approximately 35 years old, resident of Patan, Post - Patan, District Unnao,

Uttar Pradesh, authorized representative of Oxygen Services India Pvt. Ltd.,

Building No. 94, Industrial Area, Sector 32, Gurgaon, Haryana. Petitioner vs.

Harendra, son of Man Singh, resident of Govindpur, Sakarapur, Tehsil Mawana,

District Meerut. Opponent under sections 409, 419, 420, 467, 468, 470, 471, 472 of

the IPC, Thana Hapur.Sir, the petition under section 156(3) CrPC is as follows:

The petitioner is working in the capacity of an authorized manager at M/s Oxygen

Services India Pvt. Ltd. The said company is a registered company whose business

involves collecting money from the public through customer service centers and

transferring it to the relevant banks. This company is associated with SBI, ICICI,

and Ratanakar Bank Limited. The main branch of the petitioner's company is

located at G-4, Community Center, C-Block, Naraina Vihar, New Delhi, and the

corporate branch is located at Building No. 94, Institutional Area, Sector-32,

Gurgaon. In 2014, the petitioner’s company entered into a contract with the

opponent, Harendra, son of Man Singh, resident of Govindpur, Sakarapur, Tehsil

Mawana, District Meerut, regarding the opening of an SBI branch Gandhi Ganj

bank's customer service center in Hapur. Under this contract, the opponent

provided all his documents and also submitted the lease agreement for the premises

to open the customer service center to the company.An authorized person from the

petitioner's company verified all the documents and established the customer

service center in front of the Vikas Police Line on Meerut Road, Hapur, appointing

the opponent as its operator. The center was issued SSP No. 10376263. The
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opponent collected approximately INR 1,500,000 (fifteen lakh rupees) from

customers and provided them with fake State Bank receipts. However, the

opponent did not deposit the customers' money into the bank branch. After taking

all the funds, the opponent absconded from the location. The company became

aware of this fraud through complaint letters from customers, who included the

bank receipts issued by the opponent and detailed the amounts they had deposited.

The company made extensive efforts to locate the opponent, but he could not be

found. Thus, the opponent committed embezzlement of the customers' money

through deception and fraud. On 18/12/17, the petitioner sent a registered letter to

the Station House Officer (SHO) of Kotwali and the Superintendent of Police (SP).

Despite this, no report was filed by the petitioner, nor did the Superintendent of

Police order the SHO to register a case against the opponent. The crime committed

by the opponent is of a serious nature. Therefore, I request you, Sir, to accept the

petition and direct the SHO of Hapur Kotwali to register a case against the

opponent under the aforementioned sections. Your cooperation in this matter

would be greatly appreciated. Dated: 20/12/17, Petition filed by Authorized

signatory Oxigen Services (India) Pvt. Ltd. Gurgaon Note: I, BC 90 Vivek, certify

that the copy of the petition has been accurately transcribed word-for-word by me

on the computer.

13. Action taken: Since the above information reveals commission of offence(s)

u/s as mentioned at Item No. 2.

(1) Registered the case and took up the investigation: (or)

(2) Directed (Name of Investigating Officer): Rank

RAJEEV SINGH Sub Inspector/Sub Inspector
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No. : 0912530028 to take up the Investigation

Refused investigation due to: or

(4) Transferred to P.S. District:

on point of jurisdiction.

F.I.R. read over to the complainant/informant, admitted to be correctly

recorded and a copy given to the complainant/informant, free of cost.

R.O.A.C.

Signature of Officer in charge,

Police Station

14. Signature / Thumb impression Name : PS HAPUR DEHAT

of the complainant / informant Rank : I (Inspector)

No. : 9454403414

15. Date and time of dispatch to the court:

Attachment to item 7 of First Information Report:
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Physical features, deformities and other details of the

Suspect / accused: (If known / seen)

S.

No.

Sex Date/ Year

Of Birth

Build Height

(cms)

Complexion Identification

Mark(s)

1 2 3 4 5 6 7

1 Male Smallpox: No

Deformities/Peculiarities Teeth Hair Eye Habit(s) Dress Habit(s)

8 9 10 11 12 13

Language/

Dialect

Place of Others

Burn

Mark

Leucoder

ma

Mole Scar Tattoo

14 15 16 17 18 19 20
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These fields will be entered only if complainant/informant gives any one or more

particulars about the suspect/accused.
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FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.

1. District: Hapur P.S. Hapur Dehaat Year:
2016 FIR No. 0161 Date 31.05.2018 15.58

2.

S.No. Acts Sections

1 IPC 1860 409

2 IPC 1860 420

3 IPC 1860 467

4 IPC 1860 468

5 IPC 1860 471

6 IPC 1860
120-B

3. (a) Occurrence of offence:
1. Day: International day Date From:

11.11.2016 Date To: 12.11.2016
Time Period: Time From: 00.00 Time To:
00.00

2. (b) Information received at P.S.:
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Dated: 31.05.2018 Time 15.58 hrs

(c) General Diary Reference:

Entry no: 033 Time 31.05.2018 15.58 hrs

4. Type of Information: Written

5. Place of Occurrence:

1. (a) Direction and distance from P.S.: North 2 KM

Beat no.:

(b) Address: Costumer Service Center Near Police, Meerut

road Hapur. Uttar Pradesh

(C) In case, outside the limits of this Police Station,
then: Name of P.S. (Police Station): District

6. Complainant / Informant (Complainant /

Informant):

(a)Name: Nikhil Nagar
(b) Father’s name: Raj Singh
(c)Date/Year of Birth: 1998

(d)Nationality: Indian
(e)UID No.

(f) Passport No. :
Date of issue:
Place of issue:
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(g) ID details (Ration Card, Voter ID Card,
Passport, UID No. Driving Licence , PAN

Sl
No.

Id Type Id Number

(h) Occupation
(i) Address:

Sl no. Address
Type

Address

1 Present
Address

617, Sanjay Vihar Housing

Development Colony hapur Dehhat,

Hapur, Uttar Pradesh India

2 Permanent
Address

617, Sanjay Vihar Housing

Development Colony hapur Dehhat,

Hapur, Uttar Pradesh India

(j) Phone number:
Mobile Number:
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7. Details of known/Suspect/Unknown accused
with full particulars attach separate sheet if
necessary:

Sl
No.

Name Alla
s

Relative’s
Name

Present
Addresss

1 Ch. Harendra

Kumar

Father’s

Name:

Man Singh

Govindpur,

Kithore,

Meerut, Uttar

Pradesh India

2 Man Singh Father’s

Name:

Late Nihal

Singh

Govindpur,

Kithore,

Meerut, Uttar

Pradesh India

8. Reasons for delay in reporting by the

complainant/Informant: No Delay

9. Particulars of properties of Interest:

Sl
No.

Property
category

Property
Type

Declaration Value
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10. Total value of property (In Rs:

11. Inquest Report/U.D. case No. if any:]

12. First Information contents:

To the Hon’ble Additional Chief Judicial Magistrate,

Hapur. Subject: Prayer Letter Number 29, Year 2018,

Nikhil Nag, approximately 20 years old, son of Raj

Singh, resident of 617, Sanjay Vihar, Avash-Vikas,

Hapud Police Station, KotwaliHapur, District

Hapur.Complainant vs. Accused: 1. Accused:

Harendra Kumar, approximately 24 years old, son of

Maan Singh 2. Accused: Maan Singh, approximately

45 years old, son of Late Nihal Singh, resident of

Village Govindpur, Police Station Kithore, District

Meerut. Opposing Sections:

409/420/467/468/471/120B IPC, Hapud Rural

Police Station. Under Section 156 (3) Cr.P.C., the

petitioner makes the following request:

1. The petitioner deposited Rs. 3,500/- on 11-11-

2016 and Rs. 39,500/- on 12-11-2016 in his
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savings account number 35523601678 at the State

Bank of India, Hapur Branch, located near the

Police Line, Meerut Road, Hapur. However, the

manager of the customer service center, Mr.

Harendra Kumar, son of Maan Singh, resident of

Village Govindpur, Police Station Kithore, District

Meerut, did not process the deposits. The

petitioner lodged a written complaint at the State

Bank of India, Hapur Branch, regarding this

matter. However, despite several attempts, the

petitioner's report was not filed, even after being

directed to file an FIR in this regard.

2. Harendra Kumar, as mentioned above, deceitfully

used the aforementioned amount deposited in the

bank account for his personal use and benefit

without depositing it into the said bank account. In

this regard, Harendra Kumar's father, Maan Singh,

son of Late Nihal Singh, assured on 25-04-2017

that the total amount of seven individuals, whose
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money was not deposited in the bank for the

purpose of depositing it into the bank account,

would be refunded within two and a half months,

including the petitioner's money. However, even

after the expiration of the deadline, neither

Harendra nor Maan Singh has returned the money,

and they have resorted to deception to avoid police

action by writing a deceptive settlement.

3. The petitioner dispatched a petition letter to the

Superintendent of Police, District Hapur, and other

senior officials on 22-01-2018 concerning this

matter. However, no action has been taken against

the opposing parties to date. Therefore, it is

requested that the petitioner's report be filed at the

Hapur Rural Police Station. Your utmost kindness

will be highly appreciated. Date: 30/1/18

Petitioner SD Authenticated by HM 49 Jugender

Singh Seal: KULDEEP KUMAR GUPTA Reg No.

587/89 Advocate, Chamber No. 11, District
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Sessions Court, Hapur (U.P) Note: I, HM 49

Jugender Singh, certify that the contents of this

document were verbally dictated by me and typed

word for word on the computer by Poonam Sharma,

bearing token number 518. Additionally, the

disclosure was made by me.

13. Action taken: Since the above information
reveals commission of offense (s) u/s as
mentioned at Item No. 2.

(1) Registered the case and took up the

investigation:

(2) Directed ⟨Name of I.O.) Rajeev Singh

Rank: SI (Sub. Inspector)
No. 912530028

to take up the Investigation

(3)Refused Investigation due to:

or

(4) Transferred to PS. District:

On point of Jurisdiction:
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F.I.R. read over to the complainant / informant, admitted

to be correctly recorded and a copy given to the

complainant / informant free of cost.

R.O.A.C.

14. Signature / Thumb impression of the

complainant / informant.

Signature of Officer in charge,
Police Station

Name: PS Hapur Dehat

Rank: I (Inspector)
No.:9454403414

15. Date and time of dispatch to the court: -
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SL
No.

Name Father’s/
Husband
Name

Date
/year
of
birth

O
cc
u
p
at
io
n

Address Type of
evidence
to be
tendered

1 Nikhi

l

Naga

r

Present address:

Colony, 617 Sanjay

Vihar Housing

Development. Hapur

Dehat. Hapur, Uttar

Pradesh, India

Permanent address:

Colony, 617 Sanjay

Vihar Housing

Development. Hapur

Dehat. Hapur, Uttar

Pradesh, India

Complai

nant

2 HM

49

Juge

Present address:

Thana Hapur Dehat,

Hapur, Uttar

First

Informati

on

56124



ndra

Sing

h

Kaym

i

Write

r

Pradesh, India

Permanent address:

Thana Hapur Dehat,

Hapur, Uttar

Pradesh, India

Evidence

3 Vijay

Kum

ar

Tyagi

Father’s

Name:

Mahendr

a Singh

Present address:

Sarvodaya Colony

Meerut Road..

Hapur, Uttar

Pradesh, India

Permanent address:

Sarvodaya Colony

Meerut Road..

Hapur, Uttar

Pradesh, India

First

Informati

on

Evidence

4 Raj

Sing

Father’s

Babu

Present address:

617 Sanjay Vihar

Investiga

tion
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h Ram Housing

Development..

Hapur, Uttar

Pradesh, India

Permanent Address;

617 Sanjay Vihar

Housing

Development..

Hapur, Uttar

Pradesh, India

Evidence

5 Sunil

Kum

ar

Bran

ch

Mana

ger

Present address:

SBI Bank Gandhi

Ganj... Hapur, Uttar

Pradesh, India

Permanent Address;

SBI Bank Gandhi

Ganj... Hapur, Uttar

Pradesh, India

Material

Evidence

6 SI Father’s 1969 Present address: Investiga
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Rajee

v

Sing

h

Jacob

Khan

hana Hapur Dehat..

Hapur, Uttar

Pradesh, India

Permanent Address;

hana Hapur Dehat..

Hapur, Uttar

Pradesh, India

tion

Witness

14. If fir false indicate action taken or proposed to be

taken u/s 182/211 IPC –N/A

15. Result of Laboratory analysis:

16. Brief facts of the case (Add separate sheet, if

necessary)

On 31/5/18, pursuant to the orders of the

Hon’ble Court under Section 156 (3) Cr.P.C., a

case was registered at Hapur Rural Police Station
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for investigation. During the investigation, the

accused, Harendra, son of Maan Singh, resident of

Govindpur, Police Station Kithore, District Meerut,

was arrested on 14/6/18 and sent to jail.

Subsequently, during the investigation, the

involvement of accused Maan Singh, son of Late

Nihal Singh, resident of Govindpur, Police Station

Kithore, District Meerut, was revealed, and he was

found ineligible. The charges under Sections

467/468/471/120B IPC were established against

him. Upon thorough investigation, accused

Harendra, son of Maan Singh, was found guilty of

offenses under Sections 409/420 IPC. A charge

sheet against accused Harendra is being filed with

the evidence to seek punishment.

17. Refer Notice Served: No. Date:

Acknowledgement to be passed:

18. Dispatched on: 24.06.2018
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19. No. of enclosures:

20. List of enclosures: As annexed:
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To,

Mr. Joint Director (Vigilance)

Lucknow, Uttar Pradesh.

Subject: Action regarding individuals defrauding

people in the name of complaints using misuse of the

IGRS portal.

Sir,

It is brought to your notice that Harendra Kumar,

son of Mr. Manasinh, residing in Village Govindpur,

Shakarpur Police Station, Kithore District, Meerut, is

involved in criminal activities. Harendra Kumar has a

history of fraudulent activities, including bank fraud

and swindling money from patients during the

COVID-19 pandemic under the pretext of providing

ventilator beds. Several criminal cases have been

registered against him for various fraudulent activities.

He continues to engage in the business of deceiving

people of their money by fraudulent means in society.
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This individual has devised various deceptive methods

to defraud people in different ways.

Harendra Kumar targets people and gathers

information about them to file complaints through the

IGRS portal and various other mediums. After filing a

complaint, he contacts those people, puts pressure on

them, and demands 5-10 lakh rupees to withdraw the

complaint, citing reasons like not filing the complaint.

In this manner, Harendra Kumar has defrauded

several people and is continuously engaging in the

business of fraud to make hefty earnings.

Individuals like Harendra Kumar, with a criminal

reputation, pose a threat to society due to their

criminal activities. Such individuals misuse the IGRS

system to engage in fraudulent activities, thereby

undermining the credibility of the government's

ambitious governance system. Individuals who file so

many complaints to deceive society should have their

complaints thoroughly investigated to determine the
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intent and purpose of their actions, and appropriate

action should be taken against them.

Therefore, I request you to thoroughly investigate

the complaints against Harendra Kumar and the

fraudulent activities conducted by him using mobile

numbers 9411646408 and 9897292906. Legal action

should be taken against Harendra Kumar, and

stringent measures should be implemented to prevent

society from falling victim to his fraudulent schemes.

Date: NIL

Applicant:

Sd/-

Mohanpal

Son of Shri Mahakar Singh

Residing at Village Chhuchhai, Post Ghesuapur,

Tehsil Mawana, District Meerut - 250406

Phone: 7037327330
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Azad Bansala <azadbansalaclcdu@gmail.com>

IN THE MATTER OF HARENDRA KUMAR VS STATE OF UP AND ORS. (O.A. 31/2024)
1 message

Azad Bansala <azadbansalaclcdu@gmail.com> Fri, May 24, 2024 at 5:54 PM
To: "advpriyankaswami@gmail.com" <advpriyankaswami@gmail.com>
Bcc: Prakriti Rastogi <prakritir13@gmail.com>

IN THE MATTER OF HARENDRA KUMAR VS STATE OF UP AND ORS. (O.A. 31/2024) PENDING BEFORE HON'BLE
NATIONAL GREEN TRIBUNAL, NEW DELHI

To,
Standing Counsel
State of Uttar Pradesh

Dear Ma'am,

Please find attached copies of:
1. Reply on behalf of Respondent No. 5
2. Application for early hearing
3, Application for direction.

This may be treated as service upon you, kindly acknowledge the receipt of the same.

--

Regards,
Azad Bansala and Prakriti Rastogi
Advocates

Delhi High Court
9997799519 

Disclaimer: This e-mail message may contain legally privileged and/or confidential information. If you are not the intended
recipient(s), or the employee or agent responsible for delivery of this message to the intended recipient(s), you are hereby
notified that any dissemination, distribution or copying of this e-mail message is strictly prohibited. If you have received
this message in error, please notify the sender immediately and delete this e-mail message from your computer. Thank
you for your cooperation

 Naveen 1.pdf

2 attachments

FINAL DIRECTIONS IA.pdf
828K

FINAL REPLY FILED.pdf
23259K

5/24/24, 5:54 PM Gmail - IN THE MATTER OF HARENDRA KUMAR VS STATE OF UP AND ORS. (O.A. 31/2024)

https://mail.google.com/mail/u/0/?ik=a6fc55389f&view=pt&search=all&permthid=thread-a:r-8697539585807393975&simpl=msg-a:r567073848965553… 1/1
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https://drive.google.com/file/d/1F8I-B-HVM9VYlfQBOjO_dSxRm9Xdh1mT/view?usp=drive_web
https://mail.google.com/mail/u/0/?ui=2&ik=a6fc55389f&view=att&th=18faa8f0ebf80a9e&attid=0.1&disp=attd&realattid=f_lwknkm8d1&safe=1&zw
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